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20.0.A. No. 060/00495/14

Suresh Chand Vs. U.0.I. & Others

‘ . Present:
.

(UDAY KUMAR VARMA)
MEMBER (A)

<N

CENTRAL ADMINISTRATIVE TRIBUNAL
CHANDIGARH BENCH CHANDIGARH

30.05.2014
Mr. R.P. Rana, counsel for the applicant

Heard.
Issue notice to the respondents.

Mr. Lakhinder Bir Singh, learned Sr. Standing Counsg

aécepts notice on behalf of the respbndents being thejr
Nodal Officer. He seeks and i‘s granfed four weeks’ timfe
for filing written statement with advance copy to the -
~applicant who may file rejoinder within further two
weeks thereafter. | '
List on 04.08.2014.

- (SANIJEEV KAUSHIK)
MEMBER (J)
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B ‘Northern Railway, Ambala Cantt. Haryana i

) _
(OA No. 1431-CH-2012)
| CENTRAL ADMINISTRATIVE TRIBUNAL
: HANDI RH BENCH
Order reserved On 07.03.2014 |
) | ORIGINAL APPLICATION_J\IO 1431-CH of 2012
| Chandlgarh this the ii day of March, 2014
. - CORAM: HON’BLE MS. RAJWANT SANDHU MEMBER (A)
‘ "HON'BLE DR. BRAHM A- -AGRAWAL MEMBER (J)
VL’( Hari Dutt son of Shri Sham Lal, aged 45 years, presently working as
‘ Office Khalasi in Railway Recrmtment Board, S.C.0. NO. 34, Sector
‘ ¥ e
: 7-C, Madhya Marg, Chandlgarh
| S . .APPLICANT
BY ADVOCATE: SHRI R.P. RANA ‘
] - VERSUS
- e Union of Indla through General Manager, Northern Raxlway,
Baroda House, New Delhi.. » , ,
: 2. Senior Divisional Personnel Officer, Dwrs:onal O&é

BY ADVOCATE: SHRI SANJAY GOYAL

/} Wmoo A-]

ResponDeNTs . "

¥ O



entered in his Servic

order that he beco

Code he ralsed an in

... »publication 0

"i',_staid award was published 0

f his appointment as: -

The apphcant seeks change in the date (o]
e Book from 22 01 2004 (or 20 01.2004, as B

written in representations) to 22. 12 2002 by way of correction in

mes entitled to pension.

nt Joined the Northern Raiiway as a gangman on

I examlnation on 25.04. 1990 he was -

2. Applica

06.06. 1985 On hIS medica

unfit for his’ category and his services were terminated on

ot offered alternative category he wa

declared
26.04. 1990. As he was n s fit ‘

for, to which he was entitied to. under the Railway Estabhshment
dustriai dispute under the Industrlal Disputes

Act, 1947. The Central Government Industrial_ Tribunal- cum—Labour

Court Chandigrh directed the management to rei.nstate""the

, apphcant in aiternative job  wit

f the award dated 10.09. 2002 (Annexure A-2). The

in alternative job as a Safaiwala after more than a year,

reinstated i

n 20.11.2002, but the apphcant was |

hin one month from the ‘date of '
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~ date o

his request has-bee’n rejected,

1 27.07.2012 (Annexure A-1).

TR 2 et

(OA No. 1431-CH.2019)

vide the Northern Railway’s Notice

A-3), which he Jjoined on 22.01.2004.

3. Applicant then filed an appiicatio_n under Section 33C(2) of the _
I'ndustria!”biéfji;tés Act. 1947. The Central 'Govéfnmen't Industrial
Tribunal-cum-Labour Court-11,

f his appointment as entered in h_is S'e'rvice Bobk. “H'owever',

vide the respohdénts’ letter dafé"a*

dated 16/19.01.2004 (Annexure

Chand_igarh held the_" applicant
- entitled to wages for 12 months a

- _;‘..1".,'_. BT R -
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| (OA No. 1431-CH-2012)

6.

It Is clear from the above factual backdrop that the appllcant .
[ﬁ was denled alternative job for . more than a year against -the
’l

dlrectlon of the Central Government Industrlal Tnbunal-cum-Labour 3

Court vide ltS award dated 10 09. 2002 (Annexure A-2), which fact

was relterated by the Central Government Industnal

-cum- -Labour j
Court II ln its Order dated 07.11, 2006 (Annexure A -4) granting the

appllcant wages for the period from 20, 12.2002 to December 2003.

We are of the vnew that the applicant should not be made to suffer

for. the admlnistratlve delay on the part of /fhE™ ¥ee

. Annexure A- 1 is, therefore, set aside. The resp nd

to change the date of hlS appolntment as ente":’»

Book from 22 01.2004 to 22.12. 2002 which shall ‘be called the

deemed date of appointment in order that he becornes entltled to

_pension only

The 0.A. is allowed accordingly. No order as to costs.

|
I
l - " (DR.BRAHM A. AGRAWAL)
l T . _MEMBER())

(RAJWANT SANDHU)

fak L e . MEMBER(A)
Dated: 41 ,03.2014 {




